In "I‘he Central Adminisﬂma.tive Trlbunal
Jaipur Bench, Jaipur

OA/TAIMP No..522/2001

Abdul Samad Khan UOI & Ors.
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3.1.2002 Mr.Shiv Kumar - Counsel for the applicant.

Tha2 main cont=ntion of tﬁ% learned
counsel for the applicant in this O.%'is;that
v1de ordar dated 3.7.2001, responéent. No.2
b L ordered to regularise the cases ‘of ;9 'p“ersons
including the applicant but th2 applicant has
not bean regularised so far. . He suﬁmits that
this O.A may b2 disposed of by giving5nee;ssary
dlrectlon to the reapondents to dec1de/d1apose
of the representation it 7any' flled by the
apolicant within 2 weeks, by a reasoned and
1. speakinq;order. \ :

. ;In view of the submis sions made before
me, I di ? ct respondant No.2 to dlapose of the
repre ; ation ~be.t asanbd.and spoakLag <PEdar
within 2 montne from the date of recelpt of such
repreaenQatlon if- tne sama is flled by the
‘applicant within 2 weeks from theé date of
passing of this order. Th2 applicant sﬁall b2 at
,f] liberty to approach the approprlate forum if so
| advised ' in case he f22ls aggrievad with the
decision of the repressentation. With the above
direction, this O.A is disposed of.

!

A copy of this order alongwith copy of

0O.A be 'sen; to rezspondent No.2 for .necessary

\ 0 action.

(S.K.Agarwal)
Member (J).
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